3159 oo Thetion of
Privilege
(5 =  weRd

“the right of either House of
Parliament to set a privileged per-
son at liberty and the right to

punish those who make or procure
arrests,”
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BHRI S. KUNDU (Balasore):
must be discussed.

This

SHRI S. M. BANERJEE (Kanpur):
One submission tg you.......
MR, SPEAKER: Ig he supporting
Mr. Fernandes?

SHRI S. M. BANERJEE: I only sup-
por. what Mr. Vajpaye, said: either
we should get an opportunity to dis-
cuss or it should be referred to the
Privileges Committee.

MR. SPEAKER: Before any decision
is taken, I must give notice to the Gov-
ernmen!, and they must also give me
the facts. 1 would not give my ruling
or anything like that now. I would
also like to hear the Government, pro-
bably tomorrow or the day after. I
havo also received a letter from Mr.
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Election to 6o
Committee

Limaye siraight from the jail. There-

fore, I would like to give my careful

thought to it.

= e fagrt awRdt @ ST
frdew ¢ f& Y T2 =t T T wgr
oaN A uw o ATw & fF EET wT SR
gar & wf ot dfese & wd 9w
o oY g G ¥ sz F sy Iw R
o 2 |

wow WEW : HE ®1 W AT
&R oF, W FTAY qTE B WAT |

Y W FOAN ;9 "W W
I ¥ § dravwr fogrd & amdy e
ifen 1 WY 7 faeet # ww € oA
FIE H ITRT FOOTC A @Sy fHwar g
A1 WY g JAT F I BEA F g
ar sfgw

13.09 hrs.

MOTION FOR ELECTION TO COM-
MITTEE

ADVISORY COUNCIL OF THE DrELmg
DEVELOPMENT AUTHORITY

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAM'LY
PLANNING AND ULRBAN DEVELOP-
MENT (SHRI B. S. MURTHY): On
behalf of Shri Satya Narayan Sinha, I
bep 1o move:

“That in pursuance of sub-sec-
tion (2) (h) of Section 5 of the
Delhi Development Act, 1857, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, one mem-
ber from among themselves to
gerve g5 member of the Advisory
Council of the Delhi Development
Authority for a term of four years.
<ubjest to ‘he other provisions of
the saild Act. vice Shri Jagannath
Pahadia resigned.”



261 Supreme Court
Judges (cond. of
service) Amend-
ment Bill.

MR. SPEAKER: The question is:

“That in pursuance of sub-sec-
tion (2) (h) of Section 5 of the
Delhj Development Act, 1957, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Specaker may direct, one mems-
ber from among themselves to
serve as member of the Advisory
Counci] of the Delhj Development
Authority for g term of four years,
subject to the other provisions of
the said Act, vice Shri Jagannath
Phadia resigned.”

The motion was adopted.

MR, SPEAKER: Now we
and meet at 2.00 P.M.

adjourn

1210 hrs.

The Lok Sabha adjourned for Lunch
#ill Fourteen of the Clock.

The Lok Sabha then re-assembled

after Lunch at Seven Minutes Past
Fourieen of the Clock,
|Mr. DepvTy-SPEAKER in the Chair)

SUPREME COURT JUDGEs (CON-
DITIONS OF SERVICE) AMEND-
MENT BILL*
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MR, DEPUTY-SPEAER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Supreme Court Judges (Conditions of
Service) Act, 1958."

AGRAHAYANA 4, 1800 (SAKA)

Statutory Res.
and Indian Railways
(Amendment) Bill

a6z

The motion way adopted.
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STATUTORY RESOLUTION RBE:
DISAPPROVAL OF INDIAN RAIL-
WAYS (AMENDMENT) ORDI-
NANCE AND INDIAN RAILWAYS
(AMENDM/NT) BILL
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“That the debate on the Indian
Railways (Amendment) Bill be ad-
journed.™.

MR. DEPUTY SPEAKER: He can
do that later on, after the Minister
hug moved thpy motion, Now he will
speak on thy resolution.
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SHRI R. D. BHANDARE (Bombay
Central): You cap appreciate the
difficulty. This resolution seeks to dis-
approve of the ordinance. The hon.
Member would like to condemn the
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*emnirodused with the recommen detion of the President.



